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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): Sir, I am thankful to the
hon. Members for....

MR. DEPUTY-SPEAKER: The Minis-
ter may continue with his speech after
the Holi holidays.

—p—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FOURTH REPORT

GIRIDHAR GOMANGO
I beg to move:

SHRI
(Koraput):

“That this House do agree with
the Twenty-fourth Report of the
Commiitee on Private Members'
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Bills and xesolutions presented to
the House on the 14th March, 1973."
.

' MR. DEPUTY SPEAKER: The ques-
tion is:

,“That this House do agree with
the Twenty-fourth Report of the
e Committee on Private Members'
Bills gnd Resolutions presented to
the Housd on the 14th March, 1973."

The motion was adopted.

——

—
15.30 hrs.

.
RESOLUTION RE: NATIONALISA-
TION OF FOREIGN OIL COMPANIES
AND OTHER VITAL INDUSTRIES—
Contd.

MR. DEPUTY SPEAKER: We con-
tinue the discussion on the Resolution
by Shri H. N. Mukerjee. He has al-
ready taken fifteen minutes. He will
continue his speech.

SHRI H, N. MUKERIJEE (Calcutta—
JNorth-East): Mr. Deputy-Speaker,
Sir, on the last occasion moving my
Resolution on the nationalisation of
foreign oil companies and other vital
industries, I had referred to Govern-
ment's fighting shy of countering
monopoly interests—foreign as well as
Indian in this country. And this pe-
culiar preference for soft options is
seen most calimitously in the case of
foreign oil companies because they
have been for years now a dreaded
intprnational menace to the cause of
freedom particularly of the develop-
ing countries.

Last time I tried to show with some
figures how they impose a heavy drain
on our economy and especially on our
foreign exchange position. 1 tried to
show Low they blackmail us over
prices and; of course, they generally
behave as they were sovereign States
on Indian®*soil They have further the
grass to buy up stooges in high gov-

. ete. (Res.)

ernment and other places—and to our
shame, in this country there are peo-
ple who are ready to do their bidding.

15.36 hrs
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As I finished last time, 1 was speak-
ing of the shabby and planned scutti-
ing of Shri K. D. Malaviya's efforts
to free ourselves of foreign oil shack-
1 esl was, referring to such things as
the recurring Bechtel scandals and the
hurdles which are deliberately and
plan-fully and mischievously placed in
the way of the Takru Commission, If
I intended to be cantankerous, I could
even bring in the names of certain
civil servants who have sametimes
figured here already over privilege
motions and that sort of thing, civil
servants who appear to have gold them-
selves 1o the foreign devii who can
0il their palms a great deal more than
the country’s excheauer can afford.

Sir, thanks to this apparently in-
cradicable deficiency of the Govern-
ment, even the public sector in oil, as
my friend, Shri Barooah, should know
very well, bristles with pitiful people
who pass for experts since they once
used to eat the salt of these very
foreign gcompanies.

It is not surprising that these foreign
interests continue to ignore govern-
ment directives and drastically reduce
employment. I have here a whole file
in regard to job security in foreign oil
companies, which is a recurrent theme
of discontent in this House. They go
on drastically reducing employment,
specially in the eastern Stales where
thousands of employees are thrown
off—they get their services terminated
through all sorts of crooked methods.
Then the foreign oil companies hand
over much of their work to contrac-
tors who do their bidding. They do
such things as the installation of a
computer in spite of the protest of the
employees in Bombay. And they do-
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